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2 	Order (lalc(I .I;iiivary 7[/ / 2010 

(OR AM 
II Ii I ION'I3LL MR.JtJSiI('ii K.TI iANKAPP/N, MEMI3LR (J) 

ANI) 
1] IF ION'RLF MR. C.R.MOI IAPATRA, MFM[3FR (A) 

i lug the present Original Applications the App! icanis seek 

(liFeCtioll to Ike, RCS1)Oild(/lltS to 1llIllIish file result ol the SCICCI1OI1 cond icted h 

' 
the (i\'il Iii. ineeling l)eparinient ot' Waltair Division oi Railway for 

engagement Ut /31 CUS1Ill kIl)OtIl'eI S Oil duty wage basis for a period ui I ) 

(las lairsualit to the advertiseinert dated 30.05.1990 in \vllich all the 

applicailts IL1\ 	applied appeared at the selecOon. It is the specitic case of 

the Apphiewits that 1 	r;eviin:cls mliv covered hyiheeieroulei'solthis 

In hunul i'ell(.leFCd in ()A N os. 076-I (>85 of 2002 whereby the Tribunal 

directed the Respondents to publish the panel of selected candidates (those 

took the lest at Ravagada and to provide them engagernent/employmenl Ill 

order to remove the d Iscriml nation to such of the selected cand dates which 

rmed by the Iion'ble High Court of Orissa in order WaS subsequently conli  

dated 24.00,2008 in \VP ( C) No.5053 of 2003 1 Itnioo ot India and others v 

M. Rania Rao ami others j reported in 106 (2008) CLT 625 and the lion' ble 

Siipieiiie Court oh India iii Special Leave to Appeal (('lvii) CC No.8279 of 

2000, but for the reason that the applicants were not applicants in the above 

case, they ha/c been deprived of the benefits of the order. ileard I 'earned 

Counsel of the A pplicanls and Mr. S. K. Ojha, I 'earned Standing Counsel to[' 

the Raii\\ ay  appeat lug on uiolice for hue Respondents and perused the 

I 



niaterials PIICed on record. It  is seen that except the applicants in OA No.22 

of 2010, Applicants in other cases have approached this Tribunal wii:ibut 

making any representation praying for extension of the benefits of the 

decisions referred to above. Therefore, the Respondents got no opportunity to 

examine the claim of the Applicants. For the aforesaid reason, instead of 

keeping the mailer pending till Fding of the reply by the Respondeits 

clarifying the position whether the cases of the Applicarts are covered by he 

abo\ e decision whether applicants were the candidates and have come ut 

successful etc., we consider it just and proper to dispose of the matter at this 

admission stage by directing the Respondents to examine the cl.1 ' im of each of 

the Applicants in the light of the decisions rendered in the case M Rarna Rao 

(supra) and communicate the out come of such examination to each of the 

Applicants as early as possible preferably within a period of 90(ninely) days 

from the date of receipt of copy of this order. Ordered accordingly. No cosi . 

In view of the above. MAs filed by Applicants seeking 

permission to prosecute the respective OAs jointly also stand disposed of. 

This cemmon order xviI I govern in all the above cases and the 

Registry is directed to keep Copies of this order in all the cases. 

Send Co is of this order along with GAs to the Respondents 
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